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i
None for tiie applicants.

Dr-J.C.tedan,proxy counsel for Sh.P.P.Khurana^counsel for the

respondents.

Ths learned proxy counsel for the respondents,by

rsfef-r:ing to the cc:si.int.er- on behal/f of the mspondents;.stated

Aiiiiit t!"te r-elief prayed for has since been granted to tl'ie

^^•Iic;:ints and pmsumataly for the san® ressor^ nobcrfy is
^•paring on behalf of the applicants for thie last so imrw

d3b&> .

In view of the above„ the application is disposed of

•as having becorns infructuajs.
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